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I, Pradip Shamrao Roundhal, Age - 37, Occupation -
Assistant Conservator of F orests (Afforestation), Satara
state on solemn affirmation as under: -

1. I'am authorized on behalf of the Respondent No. 4
to file this reply in his behalf in this Original Application
No. 159 of 2024. :

2. It is specifically submitted that this  Original
Application was registered suo-moto on the basis of the
news item titled “Gujrat Commissioner Grabs 620 Acres
from Entire Village near Maharashtra’s Mahabaleshwar”
appearing in the Free Press Journal dated 18/05/2024. The
said matter relates to the acquisition of land Spanning in
entire village approximated to be over 600 acres in
Kandati Valley, Satara District, Satara in Maharashtra by
GST Commissioner in Gujrat. The news item states that
the officer and his family have purchased the entire village
of Zadani near Mahabaleshwar, Also, this news item
alleges violation of the provisions of the Environment
Protection Act, 1986 and the Forest (Conservation) Act,
1980 and on the basis of this, Hon’ble Tribunal impleaded
Principal Chief Conservator of Forests, Maharashtra State,
Nagpur as Respondent No. 4. Hence Pune Bench of this
Hon’ble Tribunal issued notice to this Respondent on
09/11/2024.

3. It is submitted that, office of this Respondent is
situated at Nagpur as Head of the Forest Department and
subordinate offices of this Respondent are scattered in the o
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about the issue in question from the concerned officer i.e.
Chief Conservator of Forests (Territorial) Kolhapur which
has been submitted by him vide its letter dated 30/12/2024
wherein it is stated as under-

3.01 Forest Department sought information from
Tahsildar, Mahabaleshwar through Sub Divisional Officer,
Wai about sale-purchase transactions in Village Zadani,
Tal. Mahabaleshwar as well as the lands in the name of
Chandrakant Ravji Walvi and 13 others totally
admeasuring 620 Acres land. Tahsildar submitted its report
to SDO Wai vide its letter dated 20/05/2024. Copy of
letter dated 20/05/2024 is annexed as ANNEXURE-I.

3.02. It is submitted that, at the same time concerned
Range Forest Officer also enquired the matter and
submitted its report to his superior i.e. Assistant
Conservator of Forests, Satara vide its letter dated
11/12/2024. Copy of letter dated 11/12/2024 is annexed as
ANNEXURE-II.

-3.03. It is specifically submitted that as per report of
the ground level officer of the Forest Department it is
clearly observed that the land in question i.e. 620 Acres
land referred in the Article is NOT the forest land. Forest
Department is neither the owner nor the possessor of the
said land. Hence, this Respondent is unable to explain
about the transactions.
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3.04. It is specifically submitted that this Respondent
is not at all related to alleged purchase of 620 Acres land
from Village Zadani by Gujrat GST Commissioner and his
family members, as the land in question is not forest.
However, it is submitted that, vide draft notification dated
31/07/2024, Zadani village is included in the Ecological
Sensitive Area of the Western Ghat Region. It is also
submitted that Zadani Village is included in the Deemed
Eco Sensitive Zone of Sahyadri Tiger Reserve as per the
direction of Hon'ble Supreme Court of India dated
11/12/2018.

4. Itis submitted that, this Respondent seeks permission
of this Hon’ble Tribunal to amend, add, alter or delete any
of the contents in this Reply.

Hence this Affidavit.

Pune y}?
Dated: 06/02/2025. (Pradip Shamrao Roundhal)

Assistant Conservator of Forests
(Afforestation), Satara And
authorized officer
for the Resp. No. 4
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VERIFICATION

I, Pradip Shamrao Roundhal, Age - 37,
Occupation - Assistant Conservator of Forests
(Afforestation), Satara and authorized officer for the
Respondent No. 4 do hereby solemnly verify above
contents of Para Nos. 1 to 4 of the reply as true and
correct to the best of my knowledge, belief and
information derived from the records and files
maintained in the office and 1 verify the same to be true.
[ say that I have not suppressed any material fact from
this Hon’ble Tribunal.

Solemnly affirmed.

Pune

Dated: 06/02/2025. (Pradip Slfamrao Roundhal)
Assistant Conservator of Forests
(Afforestation), Satara And
authorized officer

for the Resp. No. 4
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Government of Maharashtra
Revenue and Forest Department
Office of the Tahsildar and Executive Magistrate, Mahabaleshwar Taluka
Mahabaleshwar, District Satara Phone Number: 02168 260229
Email ID: tahsildarmahabaleshwar@gmail com

N

_Revenue Branch - No. RTS/KAVI/387/2024 Mahabaleshwar, Date: 20/05/2024

To,
The Hon’ble Sub-Divisional Officer,
Wai Sub-Division, Wai

Subject: Written complaint against demolition of unauthorized resort built on
40 acres out of 620 acres of land of Shri Chandrakant Ravji Valvi
and 13 other persons located near the buffer and sensitive area of
Sahyadri Tiger Reserve in Mouje Jhadani, Taluka Mahabaleshwar,

References: 1. Application submitted by Shri. Sushant More, RTI activist,
Satara, to the Hon’ble District Collector, Satara, on 10/05/2024.
2. News published in the daily newspapers Pudhari, Lokmat,

¥ and the Saam news channel on 16/05/2024.

3. Letter No. Mahabaleshwar/Land/K A VI1-6/24 dated
17/05/2024 from the Hon'ble District Collector, Satara.
4. Report Out. No./171/24 dated 17/05/2024 from the Mandal
Officer, Lamaj.

Respected Sir,

With reference to the above subject, it is submitted that a written complaint
application has been received by this office via the referenced letter for investigation
concerning the demolition of unauthorized resorts built on 40 acres out of 620 acres
near the buffer and sensitive area of Sahyadri Tiger Reserve in Mouje Zhadani, Tal.
Mahabaleshwar, belonging to Shri Chandrakant Ravji Valvi and 13 others.

In relation to the said complaint application, the report from the Mandal
Officer, Lamaj, along with the spot inspection panchnama, attached photographs, 712
extracts, account entries, and relevant statements have been reviewed. Based on this
review and considering the news about land transactions and unauthorized resort
constructions in Mouje Zhadani, Tal. Mahabaleshwar, a phvsical inspection was
conducted. Upon reviewing the 7/12 extracts, account entrics, and the inspection
panchnaina, the following facts have come to light. Details of the land owned by Shri
Chandrakant Ravji Valvi and others in Mouje Zhadani, Tal. Mahabaleshwar, are as
follows:
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Sr. Name Ac Area Details
No.
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As per the application of the applicant, a joint inspection and panchanama were
conducted by the Mandal Officer and the Talathi. Durin g the said inspection, it was observed

~ that in Mouje Zhadani, Survey No. 1/43, there is a clay-tiled, raw~constructed house. The said

construction is approximately 4 years old, with a length of about 20 feet and a width of about
L5 feet. In Survey No. 2/1, new, partially constructed work in red stone was observed. The
on is approximately 60 feet, and the width is about 20 feet. In Survey
No. 2/12, there are two buildings constructed with red stone. These buildings have a length of
approximately 100 feet and a width of 25 feet, These are sturdy, tiled buildings being used for
residential purposes. In Survey No. 2/1, there is a solid structure approximately 35 feet long
and 30 feet wide, constructed with red stone, and covered with black iron roofing sheets. In
the mentioned property, no unauthorized tree cutting was observed. Additionally, no
excavation for road work was found. In Survey No: 4, a farm pond measuring approximately
100 feet in length, 100 feet in width, and 10 feet in depth has been excavated. The said
properties have access to electricity supply. On the said properties, the planting of new trees
such as guava, karanj, gulmohar, jamun, kadamba, gulbel, bacl, shikakai. saptaparni, silver
oak, efc., was observed. During the panchanama inspection, it was observed that there is a
significant presence of trees and shrubs such as jamun, umber, nirgudi, karvi, fern, kolamb,
and karvi bushes in the said properties.

On behalf of Shri Chandrakant Ravii Valvi and Aditya Chandrakant Valvi, Shri
Nandu Namdeorao Lakhe has provided a statement. In the said statement, it has been
mentioned that the lands situated at Mouje Zhadani, Taluka Mahabaleshwar, bearing Survey
Nos. 1710, 1119, 1724, 1/13, 1/31, 14, 1/40, 1/7, 169, 11/3, 13/11, 13/19, 13720, 13/22, 13/31,
IS/1, 15/19, 15/21, 15/24, 15/6,2/12, 2/13, 22,9, 10/1, 11/1, 20, 3, 5, and 8 are registered in
the names of Chandrakant Ravji Valvi and Aditya Chandrakant Valvi. To maintain the said
lands, they are residing at Mouje Zhadani. It has been reported in newspapers like Dainik
Pudhari, Dainik Lokmat, and other news outlets, as well as on the Saam news channel, dated
16-05-2024, that on the mentioned lands, unauthorized resort construction, illegal tree
cutting, and unauthorized minor mineral excavation have been undertaken on 35 acres. The
said news is baseless. We have not commenced any resort construction on the mentioned
properties, nor have we carried out any unauthorized tree cutting or minor mineral
excavation. In 2020-2021, we renovated old, dilapidated buildings on-site and registered
them with the Gram Panchayat. Currently, work on three rooms for labor accommodation is
ongoing. Additionally, construction measuring 100 x 25 square feet in red stone with
Mangalore-tile roofing has been completed, consisting of four rooms Adjacent 1o this
construction, another 100 x 25 square feet building in red stone with M calore-tile roofing,
consisting of four rooms, has also been constructed. In Survey No | a stone-and-clay
structure with a Mangalore-tile roof was constructed in 2020, where we are currently
residing. Other properties are being used as rest houses for visiting relutives, friends, and
acquaintances. We are not using these properties for any commercizl or other purposes.
Beyond the mentioned constructions, we have not undertaken any additional construction.
We purchased the said lands between 2004 and 2007, paying the government stamp duty as
per regulations. The lands were not purchased through any fraudulent - cans. We have no
connections with other co-holders of Mouje Zhadani, as stated in the stat. nt.

It is seen that the concemned account holder has not taken sermission for the
construction in the said property. As per the provisions of the Mahar, Agricultural Land
(Maximum Limit of Land Holding) Act, 1961, 2 maximum holding arcs - 18 acres has been

fixed for Twelve months water supply or irrigated land. A maximum holoing area of 27 acres
has been fixed for land which is Twelve months irrigated land but does 11 have water supply
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but has assured water supply for one crop in a year. A maximum holding area of 36 acres has -
been fixed for seasonal irrigated or paddy cultivation. The limit of land holding for dry land

has been fixed at 54 acres. Since the said land at Mouje Zhadani is dry/padik, it is seen that

the limit of land holding is fixed at 54 acres for the said land. Among the above account

holders, Chandrakant Raoji Valvi's name is seen to have a total area of 25.557 hectares

including famine and Anil Vinayak Vasave's name is seen to have a total area of 25.622

hectares including famine and Piyush Arun Bongxrwax‘ s name is seen to have a total area of

22.32 hectares including Pot Kharab. Therefore, it is requested that further action be taken as

per the provisions of the Maharashtra Agricultural Land (Maximum Limit of Land Holding)

Act, 1961

The details of the land in the village of Mouje Jhadani, Taluka Mahabaleshwar are as
follows.

Sr.No. | Village No. of Ac. Cultivable Potkharab Total
Name Holders Area H. R. Area H R. Area H R.
1 Local 51  Account|96H R 74.9011H. R. | 84.5011H.R.
Holders
Jhadani
Chandrakant Valvi and
2 others 12 Account | 188.294 86.92 H.R. 200.3129
Holders H. R. H.R
Total |Overall | Total 64 Account | 197.894 161.8211 284814
“Holders H. R, H.R. HR

villages of Jhadani, Uchat and Dodani, Taluka Mahabaleshwar are as follows.

The details of the land in the names of Mr. Chandrakant Raoji Valvi, located in the

Sr.No, | Village No. of Ac. Cultivable Potkharab Total
| Name Holders AreaH. R, (ArcaH R, |AreaH R |
1| Jhadani 25128 H.R. | 1.3866H. R. | 26.5146H. R.
Chandrakant Raoji
Valvi
2 | Uchat 60TH.R |00 6.07 H. R.
3 | Dodani 79934 H R. | 0.1255 81189 H R,
P oal [ Ovenal 139.1914 15121 40,7035
H.R. H.R. H.R.

Mouje Jhadani village does not fall in the buffer or core zone of the Tiger Project. As
per the Government Decision No. TI’SIISi?;iﬁﬁEfQ No. 335/2018/Navi-13 dated 04-05-
2023 of the Urban Development Department of the Government of Maharashtra, Maharashtra
State Road Development Corporation has been appointed as the Special Planning Authority
for 177 villages in Satara, Jawali, Patan and ‘Mahabaleshwar talukas of Satara district to
develop the new Mahabaleshwar Giristhan area, and Mouje Jhadani village has been included

“ah> m“@iw

v




»

. in it. It has been seen that the concerned account holder has not taken const: et on permission
for the construction in the above property. A notice has been issued to the con crned through
Talathi Jhadani regarding the cessation of the construction currently und. o y. An inquiry
has been conducted in accordance with the complaint in the said < jo:t and Pahani

Panchnama, 7/12 extracts, account statement, Shri. Lakhe's statemen: ohoto has been
submitted.

The prima facie facts of the case are as per the above. However, ' requested that
further action be taken as per the discretion. The original file has been s. ... .od from page
number 1 onwards,

Along with :- 1. Report, Panchnama and reply of the Mandal Officer

2. Notice from Talathi regarding the illegal construction

3. Photos of unauthorized construction

4. All aceount statements of 1 to 13 account holders

5. Purchase Mutation Extracts

“urs faithfully
¥ m

Tehas!! - “fahabaleshwar
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fawg — Honble NGT order in 0.AN0.159/2024(W2Z) in eatlier A.O.No. 725/2024 (PB) in
re news item Titled Gujrat GST commissioner grab 620 from entire village near
Maharashtra Mahabaleshwar appearing in the free press journal dated 18.05.2024
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‘Maharashtra Forest Department
GifTice Contiet: (02168) 299481

Tl Wi . _
rdamahabaleshwari@amail com

,_ Government of Maharashtra
Office of the Forest Range Officer, Mahabaleshwar
Adrum Chowk, Mihabaleshwar-Tapola Road, Opposite Makharis

Hight Sehool, Mahubaleshiwar = 412806

g e i -

Cutward No. A/ Land /2024 .25/887
Letter

Mahabaleshwar Date: 11/12/2024

To,

Assistant Conservator of Forests (Afforestation),
Satara Forest Division, Satara

Subject: Hon'ble NGT order in O.A. No. 159/2024 (WZ) in earlicr A.O. No.
725/2024 (PB) in re News item titled Guarat GST' Commissioner
grabs 620 acres from the entire village near Maharashtra
Mahabaleshwar, appearing in The [Free Press Journal dated

» [8.05.2024

Reference: 1. Letter No. Section-30/Kolhapur Pr.Kr.42/203/2024-25 dated 24.10.2024
from the Chief Conservator of Forests {Land Records), Maharashtra State,
Nagpur.

2. Letter No. Section-30/Kolhapur Pr.Kr.42/211/2024-25 dated 24.10.2024
from the Chief Conservator of Forests (Land ‘Records), Maharashtra State,
Nagpur. -

3.letter No. B/Land/Section-5/2024-25/2106 Kolhapur dated 12.11.2024
from the Office of the Chief Conservator of Forests { Regional), Kolhapur.

4. letter No. B/Land/2024-25/841 dated 28.11.2024 from this office,
Mahabaleshwar.

5. Letter No. /land Survey/Forest-ike/lhadani/ka vi 251/2024 dated
28.11.2024 from the Office of the Deputy Superintendent, Land Records,
Mahabaleshwar. - *

6. Letter No. A/Sankirn/2024-25/46 dated 28. 11.2024 from the Office of the
Forester, Tapola. .
Respected Sir,
:  With reference to the above subject and in continuation of Reference Nos. 1 and 2

from the higher offic instructions have been received from the office of the Hon’ble Qh;af‘
Conservator.of Fo Regional), Kolhapur, to conduct an inquiry and submit a point wise
report regarding the case filed before the Hon’ble NGT in O.A. No. 159/2024 (WZ) related to

725/2024 (PB). The said case has been filed suo moto based on a news article titled “Gujarat

e
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Commissioner and his family grab 620 acres of land from the entire villa

shwar,” published in The Free Press Journal on 18/05/2024. It is stated tha

. has resulted in severe impacts on biodiversity, water pollution, climate change, and related
 natural resources and environmental concerns. It is also noted that this action violates the

Forest Conservation Act, 1980, the Wildlife Protection Act, 1972, and the Environmental
Protection Act, 1983, The Hon’ble Principal Chief Conservator of Forests (Head of Forest
Force), Maharashtra State, is a respondent in the matter. This office has been instructed to
conduct a detailed inquiry and submit a point wise report on this case.

Accordingly, vide this office’s letter cited in Reference No. 4, information was sought
regarding the survey numbers/gat numbers of the land bought and sold in Mouje Jhadani,
Taluka Mahabaleshwar. As per the information provided by the Tehsildar of Mahabaleshwar,
it has been confirmed that the said survey numbers/gat numbers are not owned by the Forest
Department. Furthermore, when this office requested maps of the forest-like area of Mouje
Jhadani, Taluka Mahabaleshwar, from the Deputy Superintendent, Land Records,
Mahabaleshwar, it was informed that the survey of forest-like areas in Mouje Jhadani, Taluka
Mahabaleshwar, has not been conducted, and hence, maps of the said area are not available.

As per the report from the Forester, Tapola, they have inspected the forest boundaries
of Mouje Thadani and Dodani forest areas within the Tapola Forest Range, taking Way Points
and GPS Tracks for verification. They have inspected the forest areas of Mouje Jhadani
(Forest Compartment No. 365, Forest Survey Nos. 6, 16) and Dodani (Forest Compartme
No. 368, Forest Survey No. 12). It has been confirmed that there are no encroachments su
as tree felling, excavation, electricity lines, roads, etc., in these areas. The road leading from
Motje Dodani to Thadani passes through privately owned land. The electricity line reaching
JThadani passes through Mouje Lamaj, Murha Uchhat, Murha Dodani, and finally to Jhadani.

Based on the reports from the Tehsildar, Mahabaleshwar, Deputy Superintendent of
Land Records, Mahabaleshwar, and the Forester, Tapola, it appears that the land in Mouje
Jhadani that has undergone purchase and sale does not belong to the Forest Department.
Furthermore, there is no encroachment such as tree felling, excavation, electricity lines, or
roads in the Forest Department’s area. .

This report is respectfully submitted for your information and further necessary
action. "

oy wrt Range Forest Officer (Regional)
@ Mahableshwar
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BEFORE THE NATIUONAL GREEN
TRIBUNAL, WESTERN ZONE, PUNE

Original Application No.159 of 2024
In the matter of :

News item titled “Gujrat Commissioner........
Applicant

Versus
Maharashtra Pollution Contro] Board.

& others Respondents

Reply Affidavit of Respondent No.4
DATED 7" February,2025

D.M.GUPTE

ADVOCATE FOR RESPONDENT
NO 4

3,LAXMAN APARTMENT
25/26, OLD TOPHKAHANA,
S’NAGAR, PUNE - 411 005
MOBILE : 9422317884

email: advgupte@gmail.com
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